IN THE CENTERAL ADMINISTPRTIV“ TEIBINAL, JAIPUR BENCH, JA IPUR.

Date of Order:s 22.5.95.,

CP 97/94
(Oa 140/92)

Dinzsh RKumar Sharma s/0 Shri Hek Ram, agzd about 35 y=ars,

resident of c/o Devji Tiwari, Q.No.17-B Type=-II, TRD Colony,

Bayana. il
.
I
«e+ PETITIONER. g
P
Versus C
| o
1. - Shri S.B. Mathur, Gensral Manager, Western P
Railway, Churchgate, Bombay .
-2 Shri M. Sirrajuwddin, Div isicnal Railway
Manager, Kota.
3. Shri Sanjeev Bhardwaj, Senicr Divisional
Electrical Engineer, TED, Western Railway,
Kota. '
e s+ RESPONDENTS /CONTEMIERS .
CORAM: : S ' L
HON'SLE Mz, COPAL FRISHNMA, VICE CHAIRMAN .
HON'3LE MR. Q.P. SHARMA, MIMBER (A).
For the Petitioner eee SHRI VIREND[IA LODIIA .
For ihe Fespondents eee SHREIT MANISH EIIANDART .
‘
-y

ORDER

(PER HON*BLE M. GOFAL FRISHNA, VICE CIIATRMAN)

Petitioner Laxman Singh Yadav has f£iled this

;_Cunt@mp%{Pefition JguinqL 1hu ras.undwnts u/s 17 of the

"AdminlstValew Tthuuals Act 1987 stating therein
that sgince the re:punlwn hnvw nok implemented the
judgement of the Tribunal in On 140,792 dated 12.11.93,

they ought to be puhished Lor comoltting contempt «

2. The directions issued by the Tribunal in the

(:“md&rexcm'afOfe ald were that the applicant/petitioner iz
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entitled t£o szniority in the Fota Division on the baszis
of his dat= of appointment and the respondents shall

Yyl .
tzke necessary action in this regard within a pericd of

four monthe from the date of receipt of a copy 9f the

order. It was also clarifizd that in the circumstances
nf the 2ase, the promstions already granted to wmplnjees
to the grade »f Elestrical Fittsr crade-II (scale

F2.1200-1200) shall not be distirbed. In the reply
filed on tehalf of the respondentz it has bzen categori-
cally =zt ated that the 4ygllsant/ret iticoner has Eeen
promoted o the post of Elactrical Pitter 3r.I1 and he
has bzen asslgnsd senicrity in the said higher post on
the haziz of passing Hf the trade test relevant £o that

post . In the circumstancese, regacdless oF whether:

morreck seniority has been 23=ignsd to the petitioner

to the post of Blaectriczl F tter Gr.II, the sﬁniority
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in the lower p2st has now no relsvan
the petiticner besause the petitioner holds a higher
post of Bleckvicmal Fitter Gr.II on thw basis of

il

correctly assigned szniority in the hidher post.

3. In the'circumstances, no oagse of contempt is

made ~ut agjainst the respondents,/contemnecz. This

Contenpk Petition is, therefore, Jdiszmizzed. Noticas

issued are hereby discharged.
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MEMPER (A) VIZE CHAIRMAN




